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No. 14—HLA of 2010/45.—The Haryana Municipal Corporation
{Amendment) Bill, 2010. is hereby published for general information under proviso
10 Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly : -

Bill No. 14—HLA of 2010

THE HARYANA MUNICIPAL CORPORATION
(AMENDMENT) BILL, 2010

A
B
Jurther to amend the Harvana Municipal Corporation Act, 1994.

Be it cnacted by the Legislature of the State of Haryana in the Sixty-tirst
Year of the Republic of India as follows :--

1. I'nis Act may be cailed the HHarvana Mumcipuai Cerporaiion Soene i
it Amendment) Act. ey,

2. In section 3 of the Haryand Municipal Corporation Act. 1994 Amendment o1

{herewnafier cailed the principal Act). serfimn
Haryund Al 190 0t

{i) in sub-section (2), after the word “municipality”, the words “or '?%4
municipalities™ shall be mserted and <hall be deemed to have
been inserted with effect from the 31st May. 1994; and
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{(i1) in the proviso to sub-section (2), after the word “municipality”.
the words “or municipalities™ shall be inserted and shall be deemed
to have been inserted with effect from the 31st May, 1994

Amendment of 3 In thc-proviso t0 sub-section {4} of section 4 of the prinicpal Act,
5;“‘10“ 4:f 6 of for the words “two years”, the words “two years and six months” shall be
l;;?_“a ot 16 of cubstituted and shali be deemed to have been substituted with effect from the

10th October, 2008.
Amendment of 4. In sub-section (5) of section 97 of the principal Act,—
section 97 of
Haryana Act i6 of (1) for the sign “.” existing at the end, the sign ™" shall be substituted;
1994, and

(ii) the following proviso shall be added. namely :(—

“Provided that where the election to constitute the Corporation
has not been completed, the Commissioner may constitute such
number of Commitiees, as he may deem fit.”.

Repeal and 5. (1) The Haryana Municipal Corporation {(Amendment) Ordirance.,
saving. 2010 (Haryana Ordinpance No. 9 of 2010), is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act, as amended by the said Ordinance shall be deemed 10

have been done or taken under the principal Act, as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

The State Government constituted Municipal Corporations of Panchkula
(after merging the Municipal Committee, Pinjore, Kalka and some rural area
adjoining Panchkula), Ambala (after merging Ambala City & Ambala Cantt. and
some rural arca adjoining Ambala), Yamuna Nagar-Jagadhri (after merging
Jagadhri & Yamuna Nagar alongwith adjoining rural areas)., Kamal, Panipat,
Rohtak and Hisar for speedy development of the area in the public interest vide
Government Notification, dated the 17th March. 2010.

In order to make explicit provisions for constituting a Municipal Corporation
after merging one or more municipalities, Section 3(2) of the Haryana Municipal
Corporation Act, 1994 needs to be amended.

The work regarding delimitation of wards of the Municipal Corporation,
Gurgaon could not be completed due to the jmposition of Model Code of
Conduct during the Vidhan Sabha Elections and subsequenty during Municipal
and Panchayat Elections, 2010. Because of this, elections to Municipal
Corporation, Gurgaon couid not be held within two years as provided in the Act.
Therefore, it is necessary to make provision to hold the election of Municipal
Caorporation, within a period of two years and six months of its being notified
as a Corporation by substituting the proviso of sub-section (4) of Section 4 of
the Haryana Municipal Coprporation Act, 1994.

Further, in order to overcome the problems faced by the Municipal
Corporations where elections to constitute the Corporation has not been
completed on zccount of various reasons, the Commissioner is proposed o be
authorized to constitite committees for hearing objections to the assessment of
tax. by adding a proviso in sub-section {5) of Section 97 of the Haryana
Municipal Corporation Act, 1994,

MAHENDER PARTAP SINGH,
Urban Local Bodies Minisier, Haryana.

Chandigarh SUMIT KUMAR,
The 1st September, 2010 Secretary.
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